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The Minister of Edacatloa and 
Natnial Besonrees and Scientific 
Research (Manlana Azad): (a) Yes.

(b) Students holding a Master’s* 
Degree are eligible. The scholarships 
are awarded for post-graduate work in 
Science, Arts, Education, Engineering 
or Technology.

(c) 42,500 lire- a month for eight 
months in addition to 5,000 Ure for 
transport expenses and University fees.

Diamond Mines in Anantapur District

*1308. Shri Viswanatha Reddy: Will 
the Minister of Natural Resources and 
Scientific Research be pleased to state 
whether the diamond bearing belt near 
Vajrakarur of Anantapur District has 
been thoroughly surveyed by the 
Geological Department?

The Afinister of Education and 
Natural Resources and Scientific 
Research (Maulana Azad): Yes. Sir.

Codification of Laws in Part ‘C* 
States

*1309. Shri Ganpati Ram: Will the 
Minister of Law be pleased to state;

(a) whether it is a fact that codifica
tion of State laws operative in the Part 
“C” States is, under the examination of 
the Ministry of Law of the Government 
of India and the respective State Gov
ernments r and

(b) whether it is a fact, that a large 
number of provincial statutes with or 
without modifications were extended to 
these States by means of notifications, 
published in .the Government of India 
Gazette?

The Minister of Law and Minority 
Affairs (Stal Biswas): Ca) Yes. The 
Question of the compilation and publi
cation of Codes containing the texts 
of all laws in force in Part C States 
(other than Central laws which extend 
to.them as part of India)'is at present 
under examination and the Grovemment 
of India are in correspondence with the 
Governments of Part C States in this 
connection for collecting information 
regarding the various laws that are in 
force in those territories.

(b) Yes.

Indians to be sent to U.S.A.

*1310. Shri N. B. Chowdhnry: Will
the Minister of Finance be pleased to 
state:

(a) how many Indians will be sent 
to U.S.A. during the year 1952-53 under

the Technical Co-operation Aid Agree
ment;

(b) what the method of selection 
would be; and

(c) what percentage of the cost 
would be borne by the Government of 
India?

The Minister of Finance (Shri C. D. 
Deshmukh): (a) The matter is stiU 
under consideration. ,

(b) The selection is made by the 
Government of India Ministries and 
the State Governments with the assist
ance of selection committees wherever 
feasible.

(c) The cost to be borne by the Gov
ernment of India would be only on 
internal transport and salaries of their 
own servants deputed for training.

Mineral Surveys in Uttar P radesh

*1311. Shri B. N. Roy: WiU the 
Minister of Natural Resources and 
Scientific Research be pleased to state 
what are the important mineral surveys 
undertaken during the last three years 
in the Kumaon region and the Vindhya 
Hill regions of Uttar Pradesh?

The Minister Education and 
Natural Resources and Scimtific 
Research (Manlana Azad): A statement 
giving the information required is laid 
on the Table of the House. [5ce 
Appendix VI, annexure No. 461.

Exemption from Income Tax of n<w - 
PROFiT making Concerns

*1312. Shrimati Renu Chakravartty:
Will the Minister of Finance be pleas^ • 
to state:

(a) whether all non-profit making 
concerns are exempted from the pur
view of Income Tax?

(b) whether sporting associations are 
Uable to income tax; and

(c) whether it is a fact that the 
Cricket Association*of Bengal is being 
charged income tax for the last eight 
years?

The Minister of State for Finance
(Shri Tyagi): (a) If a concern in reaUy 
non-profit-making in the sense that it 
does not make any income, no ques
tion of taxation liability would arise. 
Probably the hon. Member has in view 
a case where although some income is 
earned, there is no outside beneficiary 
to enjoy that income. Even in such a 
case, the income is liable to tax.

(b) Sporting associations are liable 
to tax in respect of all incomes except
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these derived from amongst their 
members, e,g. affiliation fees, entry fees, 
membership fees, etc.

(c) Whether the Cricket Association 
of Bengal has been charged to Income 
Tax during the last 8 years can be 
ascertained only from their assessment 
records, but disclosure of any such in
formation is prohibited under Section
54 of the Income Tax Act.

Atomic Energy

♦1313. Shri M. L. Dwivedi: Will the 
Minister of Nataral Resources and 
Scientific Research be pleased to 
state:

(a) the places in India where de
posits of Uranium, Thorium and other- 
minerals used in the production of 
atomic energy are available;

(b) for how long have the Indian 
Atomic Energy Commission becJi at 
work;

<c) whether the Commission have 
been able to find out ways and means 
of harnessing atomic energy for indus
trial and commercial purposes; and

(d) if so, what are the details, if 
any?

The Minister of Education and 
Natural Resources and Scientific 
Research (Maolana Azad): (a) Thorium 
is contained in the monazite sands 
which are found on the West and ELast 
coast of India. Uranium is found in 
Bihar and other places in India. It is 
not in the public interest to disclose 
the exact localities where these are 
found.

(b) Tlie Indian Atomic Energy Com- 
«nission was set up in August 1948.

(c) and (d). Atomic energy has not
been harnessed for the generation of 
industrial power in any country yet, 
but atomic-powered plants for ships 
and submarines are likely to be avail
able soon. Atomic power for industrial 
purposes may" be available within a 
decade. The Indian Atomic Energy 
Commission has put up proposals to 
the Government for setting up an 
atomic reactor in India. ,

Secretariat Procedure Manual

*1314. Shri M. L. Dwivedi: (a) Will 
the Minister of Finance be pleased to 
state what are the main changes intro
duced in the Ministry of Finance in 
the procedure for the disposal of work 
at various levels in a speedy, efficient, 
and business like manner?

(b) Have they been incorporated in 
the Manual of Procedure for the Cen
tral Secretariat?

(c) Have these changes been en
forced in other Ministries as well?

(d) Will a copy of the revised 
manual be placed on the Table of the 
House?

The Minister of State for Finance 
(Shri Tyagi): (a) The main changes 
are:—

(i) The dak, immediately on its 
receipt, is seen by the officers con
cerned who dispose of as many cases 
as they can at that stage and also give 
necessary instructions as regards the 
manner in which other cases should be 
dealt with;

(ii) In addition to their supervisory 
functions, the Superintendents (Section 
Officers) are reQuired to deal with 
certain types of cases themselves;

(iii) Selected Assistants in eacl* 
Section have been allowed to submit 
their work direct to Branch Officers 
conserned, instead of through the 
Section Officers;

(iv) Elimination of imnecessary not
ing by office Assistants.

(b) Yes.
(c) So far as I am aware, the main 

provisions in this regard are being 
generally followed in other Ministries.

(d) Yes, as soon as the Manual has 
been finalised aqd* printed.

Junior Commissioned Officers

*1315. Shri Veeraswamy: Will the
Minister of Defence be pleased to 
state whether there is a proposal be

. fore the Ministry of Defence to 
abolish the cadre of Junior Commis
sioned Officers and to introduce the 
cadre of warrant officers instead?

The Minister ol Defence (Shri 
GkqnUaswami): No, Sir.

CONSTTMPTION OF OfOUM

286. Shri Krishna Chandra: Will the 
Minister of Finance be pleased to 
state:

(a) the names of States where con
sumption of opium is in excess of the 
prescribed standards;

(b) whether these States have 
agreed to gradually cut down their re
quirements in order to come up to the 
prescribed standards; and

(c) if so, by what date?
The Minister of State for Finance 

(Shri Tyagi): (a) There are no pres
cribed standards for consumption of




